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(b) The scheme* relate mainly to tb* 
precision of accommodation and re
creational facilities.

(c) There are restrictions on  the 
entry of foreigners into the Andaman 
and Nieobar group of islands, and of 
Indians into the Nieobar group.  At 
present there is no proposal to with
draw these restrictions.

Pilferage of Goods in Transit from 
“M. V. Andaman” and “M.V. Nieobar”

23(H). Shri K R. Ganesh: Will the
Minister of Transport and Shipping
be pleased to state

(a) whether the Government  of 
India are aware of the large  scale 
transit losses, and pilferage of goods 
and merchandise from ‘M.V. Anda
man’ and ‘M.V. Nieobar’, the main- 
land-Andaman Island vessels;

(b) whether repeated representa
tions have been made to the Anda
man Administration by the  local 
chamber of Commerce and other pub
lic bodies; and

(c) the steps taken to  eliminate 
mch losses and pilferages''

The Minister of Transport ana Ship
ping (Dr. V. K. R. V Rao): (a). Yes 
Sir.  The percentage of losses duo 
to pilferage of goods and merchandise 
from the figures so far available  Us 
appropximately 2 03  per cent of the 
value of stores shipped

(b)  and (c). It is a fact that  re
presentations in this regard have been 
received by the Andaman Adminis
tration Efforts are being made in re
sponse to the representations recei
ved and in consultation  with  the 
Administration of Andaman & Nico- 
bar Islands, Shipping Corporation of 
India and the Port authorities  at 
Calcutta and Port Blair to minimise 
the scope of such losses and to evolve 
detailed measures to eliminate losses 
in transit of goods. '

Cargo for A— 1

MOT. Shri &. Baraa: Will the Mini
ster of Transport and Shipping be
pleased to state:

(a) whether large quantities  of 
fertilizer and cement have been held 
up in cargo vessels of R.S.N. and Rly- 
meant for Assam;

(b) if so, how long and what quan- 
tites of each of the items are so de
tained;

(c) how far the tea  industry ia 
affected for this in respect of current 
year’s production; and

(d) the steps taken by Government 
to expedite the release of these es
sential items for  delivery to the tra 
industry?

The  Minister  of  Transport  and 
Shipping  (Dr. V. K. R. V. Rao):
(a) and (b). About  1200 tonnes of 
fertilizer and 4900 tonnes of cement 
were held up in transit for about a 
month

(c) The production of tea is  not 
likely  to  be  affected  materially 
as the industry obtains the bulk of 
its requirements of cement and fer
tiliser by the all-rail route and only 
small quantities are moved by the rail- 
cum- river route.

(d) As soon as it became possible 
for the Central Inland Water Trans
port Corporation to commence opera
tions, necessary  arrangements  were 
made to move the cargo held up.

Diversion of Ships Carrying Food 
to India

2308. Shrl Vlrendraknmar Shah: 
Shri M. Meghach&ndra:
Shrl Dhlreswar Kalita:
Shri K. Haidar:
Shri Atam Das:

Will the Minister of Food and Agri
culture be pleased to state:

(a)  whether diversion of  ships 
carrying food supplies from the USA 
and other countries to India {ram th«
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Suze Canal ta.kine the Cape of Good 
Hope route, ii likely to adverse]¥ 
d'ect the already aerloua food aitua· 
tion in the country; 

(b) if ao, how far the fOod auppllet 
are likely to be delayed; and 

(c) the ateps taken to avoid any 
terioua dislocation in aupply arran1e-
mentaT 

'l'be !lla1ster of State in the M.lnl'-
VJ of Food, Acricu.Jtare, Commanit1 
De'Nlopment and Cooperation (8hrl 
A•nauhlb Sblnde): (a) to (c). Atten-
tion ~ invited to the Statement 
made by the Minister of Food 
and Agnculture and supplemen-
tary questions answered thereon in 
the Lok Sabha on &-6-1967 re1ard-
mc delay in the arrival of foodgrain 
veaei. corusequent on the closure or 
the Suez Canal. 

l!.lt Ian. 

RE: CALLING ATl'ENTION NOTICE 
<Querv> 

llr. Speaker: Now we will take uP 
the Calling Attention Notice. Shri 
Yaahpal Singh. 

Drt Sarendraoa&b Dwt•edJ 
(Kendrapara) : Before you take up the 
Calling Attention Notice, mey I pOUlt 
Out that there 1s e serious develop-
ment in Chma in regard to our Em-
bassy about which you have admitted 
a Calling Attention Notice. It ts an 
11r1ent matter. 

llr. Speaker: I know. I entirely 
agree that lt i<; a very urgent and 
important matter. That is why I have 
admitted lt immediately. It came this 
morning and I adnutted it immedia-
tely. Anything admitted today will 
come up only tomorrow. But, if ~ 
hon. Minister wants to JMke a state· 
ment today itself, I will be very happy. 

Slut A. B- Vajpaye (Balrampur): 
'ftle MlnJster should be directed to 
make a statement. 

~. "'*-: 'nie wm.ter ot Pa:lia-

ter and let the House tnow. /t»TWa7. 
thla e~ we have a one-bout 
debate, of courae. on a separate sub-
ject. So, ihis can be taken up tomo-
rt"OW. But if the Minister wanta to 
make it earlier, I would welcome it. 

The M.lalll&er or PadlameD&u7 
Afhtn and eommnn•cattoae (Dr .... 
Sal>hq Slqb): The Miniater la lD the 
RaJya Sabha, now. So, it you wW 
permit Sir, t!he atatement can be mad• 
at 5 P. M. today 0r tomorrow morniDc 
after the question hour. 

Mr. Speaker: At 5 P. M. today we 
have eot another debate. 

Dr. Ram Sabbas Slncb: Then uo-
p.111. will be all riJht. 

CALLI.NG ATTENTION TO 
MATTERS OF' URGENT PUBLIC 
IMPORTANCE 
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Tbe MinlAer of Home Ma.In (Sbrt 
Y. B. Cbavan): Mr. Speaker, Sir, l 
have seen press reporta of a statement 
made by Shn Jyoti BalU. Deput)' 
Chief Minister, West Benpl, on tth 
June, 1967, on this aub)ect. I had 
received noticet from the IJOk sabha 
Secretariat under tule 197 Of the Rulu 
ot Procedure and Conduct of BUlinMr 
MtradJn1 this matter. 

Art ........ (Kanpldal): 8lr. 




